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Seen ﬁhe petition. Heard the learned counsel

 for the petitioner. After hearing the submissions

of learned counsel for the.petitioner, we feel that
this C.A. cén be disposed of at the stage of
admission by issuing appropriaté directions to the
departmentél authorities; In view of this we have
also heard the learned Senior Standing Counsel

Shri A.K.BOSe, on whoh a copy of the petition has
been served. |

The facts of this case, according to

petitioner are that in a departmental proceeding

which ended in imposition of punishment order dated
24.12.1998 (Annexure-1), tbe applicant's ppay was
reduced by four stages from Rs.5250/- to Rs.4750/-

for a period of three years with further direction
that he will not earn any increment of pay during
the said period and on expiry of the prrir® said
period, reduction will not have the efféct of
postponing his future increment of pay. Against

this order the petitioner has filed an appeal before
the Director of Postal Services(Res.2) which is

at Annexure-4 dated 2.2.1999, It is submitted by




NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL <

Eﬁ"ﬂﬂw"@u ,QQ"Bv‘?? the learned counsel for the petitioner that this 4

. . s . e« Ouhs
4 Eofy W‘Q'Y appehl is still pending amd his ;?rayer in tl"us 2
is fbr a direction to Res.2 to dilspOse of his

)

m 8
f‘f«& cwnmﬁg‘ reprgsentation/appeal and to stay the order of |
puniphment till the said appeal is disposed of.
;\f@-?‘? In view of the submissions made by the

1 car hed counsel for the petitioner, this CeAe is
C/O/(/j/ disppsed of with a direction to Director of Postal
Received Copyy K Services (Res.2) Berhampur Region, Berhampur to
ooy el - 2M3-9%-  Jisppse of the appeal dated 2.2.1999 if the same
p-u P . i " s s .
a<av-  1s sfkill pending with him within a period of sixty

2299 days| from the date of receipt of this order. We make
it clear that we are making no comments with regard
e 14_ 2[,3 . . @
\'?? to mkrit of the submissions made in the appeal om
7 pout its maintainability. The appellate authority
0 7 CEpy of orfey * . Y e L .
¢ will|l pe free to dispose of the appeal petition
W P withfin the period stipulated above strictly in
o
Aa) A @4/,', W Zac:c*oc:iance with rules, if the same is still pending
A’I 'WJ 4 with| him. :
] . Learned counsel for the petitioner submits i
L that| the punishment order be svaye‘i’.djring the
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pendency of the appealy we note that in letter

datefl 28.12 .1993 the aonllcaqt has already made an
S’O«CQ appepl to the Director of Postal Services for staying

the punishment order till the disposal of his appeal.

This| petition is also pending with the Res.2 as it

a‘pp.ears £rom Annexure=5, X wherein it has been indicated

. »
that| the prayer for staying punishment will be

consfidered along with the appeal petition. In consideratioc
of this, it is orderdd that till xke disposal of the
appelal petition, punishment imposed on the applicant
vidd Annexure-1 be stayed. We make it clear that the
stay] ordet will be effective from this day.

O.A. is disposed of as above at the admission
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